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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ~~22 evb 2-c~~ /RG/LP Dated:~ .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Abhi Kumar 
S/0 Surat Ram 
RIO House No.46, Vashinu Mata Mandir, Sichal, Tehsil Kahara, District Doda 

vide Notification No.1452 of 2021/RG/LP Dated 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

~ ~ . > 
~ . (A)' () ~ ..... ~ ')..:" )..-0 ).--

Registrar (Administration) 

No: S'2.J\6<1..., '],~'=- RG/LP Dated: _£.12.2023 
~~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abhi Kumar, Advocate 

...... for information and necessary action. 

.r p 

&r. I'"" _...-')..AV) 
d/" . Cf ... ;--

Registrar (Administration) 

)lJb ~ 

' ., 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:'LS'~~~ ~>S /RG/LP Dated: S:. 12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Anjali Badan 
D/0 Sh.Narinder Kumar Badan 

·RIO Kunjwani By Pass, Uttam Nagar, H. No.-117/B, Tehsil Jamm~t,South, 
District Jammu 

.--...........-----

vide Notification No.1268 of 2021/RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

r"'J • 

Registrar (Administration) 

~* RG/LP Dated: ~ .12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladal<h, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anjali Badan, Advocate 

...... for information and necessary action. 

t!'l . ----
Registrar (Administration) 

~.tfol 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:2...s;Cjo ~ ~'>=-":\ /RG/LP Dated: ~.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Divya Mannat 
D/0 Rajinder Kumar 
RIO H.No.141, Sec.l!A, Extn. Bhagat Pura, Channi Himmat, Tehsil Bahu, 
District Jammu 

vide Notification No.1475 of 2021/RG/LP Dated 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

~~ 
Administration) 

f#~A 
RGILP Dated: ~ .12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Divya Man nat, Advocate 

...... for information and necessary action. 

'I"\__-~ 
Registrar (Administration) 

112-\J~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No:')..S"ct\ ~)_~)_~ --/RG/LP Dated()~ 12.2023 

Provisional admission ·as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ashutosh Khanna 
S/0 Sh. Pardeep Khanna 
RIO H.No.156, Ward No.11, Shankar Nagar, Tehsil Haveli, District Poonch 

vide Notification No.1453 of 2021/RG/LP Dated 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

~-~~ 
Registrar {Administration) · 

RG/LP Dated:br: .12.2023 
~~ 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ashutosh Khanna, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 2592 of 2023/RG/LP Dated: 05.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Anirudh Thakur 
S/0 Anjeel Kumar Thakur 
RIO Village Neota, B.P.O Seri, P.O Udrana, Tehsil Bhalla, District Doda 

vide Notification No.1456 of 2021/RG/LP Dated 16.12.2021 has been 

declared as Absolute/Final. 

! By Order 

~· ~ 
Re~~~tration) 

No: 52996-53002/RG/LP 

Copy forwarded to the: -

Dated: 05.12.2023 

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Bhaderwah 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Doda. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Anirudh Thakur, Advocate 

. ..... for information and necessary action. • 
_,r 

c;..r - (l 

t -.-(~)._..~ 
n· _ OV"~ 

Registrar (Administration) 

@~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 2..S'?\~ ~)...o)..S /RG/LP Dated:C?S!J2.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Vani Sharma 
D/0 Anil Kumar 
RIO Upper Bazar, Nagrota near Post Office, Tehsil Nagrota, District Jammu 

vide Notification No.1594 of 2021/RG/LP Dated 17.12.2021 has been 

declared as Absolute/Final. 

By Order 
\ ~~"}-') 

,pry • \____..-t 0 \..v .... \ ~ 
Registrar (Administration) 

Dated:ol.t2.2023 ~~ No: S3 crb '?:, '1.- - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Vani Sharma, Advocate 

...... for information and necessary action. 

r'l. 
Registrar {Administration) 

~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

-NOTIFICATION 

/RG/LP Dated:or-.12.2023 

7 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rajat Singh 
S/0 Lakhbir Singh 
RIO Lane No.53, Greater Kailash, Tehsil Bahu, District Jammu 

vide Notification No.1556 of 2021/RG/LP Dated 17.12.2021 has been 

declared as Absolute/Final. 

~ By Order 

~-~~ 
Registrar-( Administration) 

ffi1?~ 
No: S~o/y_')__c_,- RGILP Dated:t>,S .12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Sririagar for information and 

also keeping record of the same. 
7. Mr. Rajat Singh, Advocate 

...... for information and necessary action. 

,.,. ~err~ 
Registrar (Administration) 

&K~ 



8 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

NO:J..~ctS'={,~\..~- /RG/LP Dated0~12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rajit Raina 
S/0 Ved parkash 
RIO Greater Kailash, Fawara Chowk, Lane 30, Tehsil & District Jammu 

vide Notification No.1555 of 2021/RG/LP Dated 17.12.2021 has been 

declared as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. . 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Rajit Raina, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:~9b ~L.o~~ /RG/LP Dated:C>S:12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vijayandra Slathia 
S/0 Anminder Slathia 
RIO W.No.13, Shastri Nagar, District Kathua 

vide Notification No.1670 Dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 

No:f:~D)_)-~ 

Copy forwarded to the: -

RGILP Dated: (J)r .12.2023 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 

~? 
dministration) 

~v 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vijayandra Slathia, Advocate 

...... for information and necessary action. 

~· vy~YJ 
Registrar (Administration) 

!JJY~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: L~~l. ~:J~Y~-/RG/LP Dated:L').12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Zahid Khalil Bandh 
S/0 Mohd Khalil Bandh 
RIO Banderpora, Tehsil & District Pulwama 

vide Notification No.545 of 2021/RG/LP Dated 08.06.2021 has been declared 

as Absolute/Final. 

By Order 
--"-~ 
~' ')...-.,.-')..--/ 

Administration) 

~l-~ 
RG/LP Dated:(!) C!: .12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zahid Khalil Bandh, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 2.SCi<f> cJn~'>-~ /RG/LP Dated: ~.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Kamran Abid 
S/0 Abid Mirza 
RIO Badhoon, Tehsil & District Rajouri, Pincode 185132 

vide Notification No.l885 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

~ ~' 
1'4" ~ o4...-\~ 
Registrar (Adenistration) 

RG/LP Dated: s-.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Kamran A bid, Advocate 

...... for information and necessary action. 

n-~~Y) 
Registrar (~inistration) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )-Sq'\ ~~v'S, /RG/LP Dated: s-.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Rabyia Snober Guizar 
D/0 Guizar Ahmad Qureshi 
RIO Manyal, Tehsil Thanna Mandi, District Rajouri 

vide Notification No.l594 of 2021/RG/LP Dated 18.12.2021 has been 

declared as Absolute/Final. 

By Order 

,-,· ~~ 
Registrar (Administration) 

~4v 
Copy forwarded to the: -

RG/LP Dated: S.12.2023 
~ 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rabyia Snober Guizar, Advocate 

...... for information and necessary action. 

\ ..-. /)'1'" J-~ 
rJ. ~· -~;...,')...-~ }/' 

Registrar (Administration) 

~-L~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )..boo a{,·)-o'Y~ /RG/LP Dated: s-:12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Qurat Ul Ain 
D/0 Abdul Rashid Khan 
RIO Daslipora, Tehsil Pattan, District Baramulla 

vide Notification No.764 Dated 30.12.2020 has been declared as 

Absolute/Final. 

By Order 

No:..£3C)OJ/~Ofb - RGILP Dated: tJ£ .12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Qurat Ul Ain, Advocate 

...... for information and necessary action. 

14.\ ~~~ 
Registr~inistration) 

fl!J-\v~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

/RG/LP Dated: s-.12.2023 

14 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Hidayat Ullah Bhat 
S/0 Liyaqat Ahmad Bhat 
RIO Tekipora, Tehsil & District Shopian 

vide Notification No.1291 of 2021/RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

~-. 
Reg1stra --

@1 
RGILP Dated: ~ .12.2023 

~~ 
uministration) 

~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Hidayat Ullah Bhat, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )..f,o)- evh 2--oJ..--'1 /RG/LP Dated: ~2.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shweta Sharma 
D/0 Sham Sunder Sharma 
RIO Ward No.6, Rajal-A, P.O Rajal, Tehsil Nowshera, District Rajouri 

vide Notification No.527 of 2021/RG/LP Dated 08.06.2021 has been declared 

as Absolute/Final. 

By Order 

No: S'?>1 oS I I RG/LP Dated: £.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 

w~ 
AdifJt~ 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. · 
7. Ms. Shweta Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated:crf.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Saqib Bin Younis Bhat 
S/0 Mohammad Younis Bhat 
RIO Maisuma, Tehsil & District Srinagar 

vide Notification No.1574 of 2021/RG/LP Dated 17.12.2021 has been 

declared as Absolute/Final. 

By Order 

~- ~ 
Registrar (Administration) 

~~ 
No: ~?::, \\ )__ t ~ - RGILP Dated:os- .12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Saqib Bin Younis Bhat, Advocate 

...... for information and necessary action. 

~ 
I' \ .!\<'"' 1), 

~ 0""1 
Regis ministration) 

~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ).6Dy o:t '::u::>~ /RG/LP Dated: .):12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sachin Chhibber 
S/0 Parduman Kumar 
RIO Sunail, Tehsil Akhnoor, District Jammu 

vide Notification No.1575 of 2021/RG/LP Dated 17.12.2021 has been 

declared as Absolute/Final. 

By Order 

;4"~~ 
Registrar (Administration) 

St~ 
RG/LP Dated: CJ ~--: 12.2023 No:S~ tt 9 _.:;%-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. _ 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sachin Chhibber, Advocate 

...... for information and necessary action. 

~-v~~ 
Registrar (Administration) 

~ \;~_,.-/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ):665: a£ J..e:>x\ /RG/LP Dated:e>J.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vastav Sharma 
S/0 Surinder Sharma 
RIO H.No.265, Sarwal, Last Morh, Tehsil & District Jammu 

vide Notification No.1595 of 2021/RG/LP Dated 17.02.2021 has been 

declared as Absolute/Final. 

By Order 

~'~tAl'~ 
Registrar (Administration) 

Dated:CJJ.12.2023 ~ t~ No:S"?:>l>£-s~ - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vastav Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: )..(,ob ~~)..~- /RG/LP Dated: ~12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Jaspreet Kaur 
D/0 Harvinder Singh 
RIO Plot No.22, Bakshi Nagar, Tehsil & District Jammu 

vide Notification No.1493 of 2021/RG/LP Dated 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

pry-~~ 
Registrar (Administration) 

~4 
No: S'<:::,L.t5'h- \\.\ - RG/LP Dated: ~ .12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Jaspreet Kaur, Advocate 

...... for information and necessary action. 

v~ ~~ . ..::'))) 
r ~t..,...-fr 

Registrar (Administration) 

w~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under· Section 58 of the Advocates Act, 1961) 

'* * * 

NOTIFICATION 

No:~c] ~~')..-~- /RG/LP Dated: s-.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sharilm Malik 
D/0 Gh Mohd Malik 
RIO Pinjura Shopian, Tehsil & District Shopian 

vide Notification No.654 of 2021/RG/LP Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

.-,-~~ 
Registrar (Administration) 

No:$~").\ S""- >\ 
@ l~ 

RGILP Dated: s- .12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sharil{a Malik, Advocate 

...... for information and necessary action. 

~-~~ 
Registrar (Administration) 

& ~# 
( 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:)..bo& ~~"'>-? /RG/LP Dated: 5!12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rudhar Partap Singh 
S/0 Balbir Singh 
RIO Village Biaspur Parlah,Tehsil Suchetgarh, District Jammu, Pincode · 
181131 

vide Notification No.1949 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 
. "-~~~ 

. ~~-J);V/ 
.,...., r 

Registrar (Administration) w ~~ 
RGILP Dated: S .12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rudhar Partap Singh, Advocate 

...... for information and necessary action. 

t OJ'-~ 
r;·.~ 
Registrar (Administration) 

~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ~boot ~')..oY-S /RG/LP Dated: &---:12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Amreen Bilal 
D/0 Bilal Ahmad Shagoo 
RIO 136-Shah Mohalla, Nawa Bazar, Tehsil Srinagar South, District Srinagar 

vide Notification No.08 of 2023/RG/LP Dated 10.02.2023 has been declared 

as Absolute/Final. 

By Order 

No:~~')..')._q_sl{- ·RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Amreen Bilal, Advocate 

..... .for information and necessary action. 

\ _- "~~ ~~);~0 ~. -- ()~ 
Registrar (Administration) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

/RG/LP Dated: s--.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Zahid Ul Islam 
S/0 Abdul Khaleel Para 
RIO Surasyar, Gousia Colony, Tehsil Chadura,District Budgam 

vide Notification No.2030 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: s~~3S -YI 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zahid Ul Islam, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ).-6lt ~ ~"'))6 /RG/LP Dated:s- .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vishal Singh Chib 
S/0 Sham Singh 
RIO Village Dehrian, P.O Hamirpur Sidhar, Tehsil Khour, District Jammu 

vide Notification No.1569 of 2021/RG/LP Dated 17.12.2021 has· been 

declared as Absolute/Final. 

By Order 
' .....,....,. -

~· ~ 
Registrar (Administration) 

~\;~ 
RG/LP Dated: ~.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vishal Singh Chib, Advocate 

...... for information and necessary action. 
) 

(yJ'~ 
Jligistrar Administration) 

{ft ~LV 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated: b:12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Altaf Hussain Sheikh 
S/0 Ghulam Mohd Sheikh 
RiO Hidyal Kishtwar, Tehsil & District Kishtwar 

vide Notification No.1009 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

No: $"~)l(q_r;~ RGILP 

J 

~ f\ 

_ () L, rl ')..-d'""'), / 

Ifegistrar- Administration) 

~ l, 
Dated: (; .12.2023 ~ 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar". 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. AltafHussain Sheikh, Advocate 

...... for information and necessary action. 

-· .•. · .. ·~~ (ttrar wtration) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated:~ .12.2023 

26 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Razya Ramzan 
D/0 Mohd Ramzan Gojree 
RIO Bohipora Near Degree College, Tehsil & District Kupwara 

vide Notification No.762 of 2021/RG/LP Dated 12.08.2021 has been declared 

as Absolute/Final. 

By Order 

__,. .· w-~ 
Reg~r At~ation) 

No:~:S~SS-b\-- RG~P Dated: ~- .12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Razya Ramzan, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

/RG/LP Dated: ~!I 2.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Amandeep Kour 
D/0 Manohar Singh 
RIO H.No. 41, Sec-7, Street-2, Nanak Nagar, Tehsil & District Jammu 

vide Notification No.996 of 2021/RG/LP Dated 14.09.2021 has been declared 

as Absolute/Final. 

eN'~? . o '-4 .. r),..-
.t=) 

By Order 

Registrar (Administration) 

No: $ ~ '")...b )-_6 'k' RGILP 
~ ~ 

Dated: ..£_.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Amandeep Kour, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated: s-:12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sabreena Hameed 
D/0 Ab Hameed Dar 
RIO Hyderpora, Jawahar Colony, H.No.201 near (True Value) Maruti Suzuki, 
Tehsil Chanapora, District Srinagar 

vide Notification No.1588 of 2021/RG/LP Dated 18.12.2021 has been 

declared as Absolute/Final. 

By Order 

\ nJ--~ 
~. :~~.,,~--}...}) 
Reg~rar-(Administration) 

~\v~ 
No: 5~").'7/-7b- RGILP Dated: £ .12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sabreena Hameed , Advocate 

...... for information and necessary action . 

. ~~ ,=, ---
Registrar (Administration) 

(V ~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No::>-Grb ~ ~vs /RG/LP Dated: S-:1 2.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Gurpreet Kour · 
D/0 Karnail Singh 
RIO Miran Sahib, Maralia, Tehsil R.S. Pura, District Jammu 

vide Notification No.112 of 2023/RG/LP Dated \o. ol.. :2.-o'l.~ has been 

declared as Absolute/Final. 

By Order 

r?-V~ 
Registrar (Administration) 

No:.$s')-7J-/b ~ RGILP 
~\\v ~}~~ 

Dated: ~.12.2023 ~lf'~~l v. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms~ Gurpreet Kour, Advocate 

...... for information and necessary action. 

~-_.,..,. 
_...-;;_~': ,. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

/RG/LP Dated:~12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Akash Choudhary 
S/0 Hans Raj Choudhary 
RIO H.No.2, Lane No.7, K.B Nagar, Bantalab, Tehsil Jammu North, District 
Jammu. 

vide Notification No. 985 of 2021/RG/LP Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

No: S'bx)J-%4-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Akash Choudhary, Advocate 

...... for information and necessary action. 

J 

.-.W'~ 
r? . - - . . . ~-r >----J,-) 
Registrar (Administration) 

~ y~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )=6(% ~ '>-D~ /RG/LP Dated: r.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sheikh Zahid Murtaza 
S/0 Murtaza Ali Sheikh 
RIO Gudder, Kuttay Mohalla, Tehsil & District Kulgam 

~ 

vide Notification No.96 of 2022/RG/LP .Dated 24.02.2022 has been declared 
A~~ 

as Absolute/Final. ':·:\. 

By Order 

~· 

Registrar 
IV 

RGILP Dated: r .12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kulgam. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Sheikh Zahid Murtaza, Advocate 

. ..... for information and necessary action. } 

./ 
~ _,-;/) 

oc,..-rr-,..,. - .· 

Registrar (Adm~nistration) 

. hi ~v~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: }k\~ q,b ~).. ~ /RG/LP Dated:b 6.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Kh ush boo Mehraj 
D/0 Mehraj UdDin Zargar 
RIO Mirzabagh Saderbal, Tehsil Hazratbal, District Srinagar 

vide Notification No.598 of 2021/RG/LP Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Srinagar. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Khushboo Mehraj, Advocate 

. ..... for information and necessary action. 

~ 
rJ. ·-· __., 
Registrar (Admin~t~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ~D :vb 4)?~ /RG/LP Dated: 6 .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Raoof Abdullah 
S/0 Mohd Abdullah Bhat 
RIO Ahopaison, Muqdam Mohalla, Ahopaison, Tehsil Shangus & District 
Anantnag 

vide Notification No.l304 Dated 02.01.2018 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Raoof Abdullah, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:"2...b"L\ ab')__o')_~~Lf? /RG/LP Dated: 6 .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Naziya Liyaqat 
D/0 Syed Liyaqat 
RIO Chount Waliwar, Syed Mohalla, Tehsil Lar, District Ganderbal 

vide Notification No.1051 Dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order ,. ~~ 

No:S~~lt4-s~[LP· RGILP 

Reg~ {Atin~on) 

Dated: ____6_. 12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Naziya Liyaqat, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIF.ICATION 

No: )..6:sL2- ~~:>-s /RG/LP Dated: b .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vikas Bhardwaj 
S/0 Sham Lal 
RIO Maira, Tehsil Jourian, District Jammu 

vide Notification No.521 of 2021/RG/LP Dated 31.03.2021 has been declared 

as Absolute/Final. 

By Order 

~-V~ 
Registrar· (Adminieation) 

No: s-2?~S-t-S6/:.- RG!LP 
) 

Dated: ___b_.12.202Y ~ 1Y' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Vikas Bhardwaj, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ).b)..~ ~ 2..o)-~ /RG/LP Dated: 6 .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. As if Nazir Kirmani 
S/0 N azir Ahmad Kirmani 
RIO Nelipora, Magam, Tehsil Handwara, District Kupwara 

vide Notification No.429 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

By Order 

No: .C:~l1S"7-64- RG/LP Dated: _./;;_.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 

01':. vJ -
o~ .. \vi-5) 

dmi~stration) 

o@i~~ 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. AsifNazir Kirmani, Advocate 

...... for information and necessary action. 

lf""") • 

Registrar dministration) v Jl.M ~y 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

/RG/LP Dated: 6 .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ankit Sharma 
S/0 Ramesh Chander 
RIO Jansal, Tehsil Majalta, District Udhampur 

vide Notification No.428 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

By Order 
\ q-.r .,J ~I..;-)...}) 

~·I~ o 
Regist,;ar/(Admin~stration) 

· V Gr~v ~ 
No: ~'S y6J-7) - RG!LP Dated: _£_.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ankit Sharma, Advocate 

...... for information and necessary action. 

r->' ~o-I'~V) 
Registrt)Ad~istti~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 2-6)-S :4,)-D~~ -IRG/LP Dated: D .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mujtahed Faried 
S/0 Faried Ahmed Akhoon 
RIO Village Nowpachi, Tehsil Marwah District Kishtwar 

vide Notification No.1613 Dated 11.03.2020 has been declared as 

Absolute/Final. 

By Order 

No:S3)-f7~-&o - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mujtahed Faried, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:)/,~b ~~~'3> /RG/LP Dated: 6 .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Yashodhan Thakur 
D/0 Ashwani Thakur 
RIO 61-D-D/C, Gandhi Nagar, Jammu 

vide Notification No.1118 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

r'). 

Regist[[ 

No:S":SLjPs-1-%& = RGILP Dated: _f_.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 

rN'~__.-----:_ 
~,y-1.-fJ 

dministration) 
~ 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Yashodhan Thakur, Advocate 

...... for information and necessary action\ _ oW"'~ "0 

~·-~· 
Registrar (Administration) 

~ v ~ 



40 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 2.b 2:1 ~ ':w>-:1 /RG/LP Dated: b .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Yasir Ahmed 
S/0 Farooq Ahmed 
RIO Chaka, Mohalla Chuchatter, Tehsil Rajgarh, District Ramban 

vide Notification No.1575 of 2021/RG/LP Dated 17.12.2021 has been 

declared as Absolute/Final. 

By Order 

Regis~ 
No:Ss~WJ,-q4- RGILP Dated: __fz_.12.2023 

Copy forwarded to the:-

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Ramban. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Ramban. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Yasir Ahmed, Advocate 

. ..... for information and necessary action. 

/ 
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HIGH COURT OF JAMMU & KASHMm AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated: b .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aman Slathia 
S/0 Satpal Singh 
RIO V.P.O. Gurha, Slathian, Mandi Udh, Tehsil Vijaypur, District Samba. 

vide Notification No.l630 Dated 28.03.2019 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aman Slathia, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 'hh:>-q s-h)...o'\6 /RG/LP Dated: rb \12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Burhan Javed 
S/0 Javeed Ahmad Malik 
RIO Nowgam, Shahabad, Verinag, Tehsil Doru, District Anantnag 

vide Notification No.429 Dated 09.12.2020 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Anantnag. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Burhan Javed, Advocate 

. ..... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:~~~ ~)..c,:Y\ /RG/LP Dated: b.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Surender Kumar 
S/0 Shiv Datt 
RIO Ward No.2, Panditon KA. Ramnagar, Tehsil Ramnagar, District 
Udhampur. 

vide Notification No.1389 of 2021/RG/LP Dated 17.11.2021 has been 

declared as Absolute/Final. 

~-~~ 
Registry(Adeistration) 

By Order 

No:$~~/y-}-o · RGILP Dated: L 12.2023 {fL ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Surender Kumar, Advocate 

...... for information and necessary action. 

_.v.~V) 
~Vldminrn) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: Jb~ \ ='b ).o):S /RG/LP Dated: 6 .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aaqib Javeed 
S/0 Javeed Ahmad Waza 
RIO Near Deeni Masjid, Goriwan, Tehsil Bijbehara, District Anantnag 

vide Notification No.749 Dated 30.12.2020 has been declared as 

Absolute/Final. 

I By Order \ ~~~ .)/') 
~· 1~/o~r\V 
Regist~~inistration) 

RG/LP Dated:-.fL.12.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
Mr. Aaqib Javeed, Advocate 

...... for information and necessary action. 

-~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: J-b's2..~')..o~ /RG/LP Dated:~ .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Kewal Krishan 
S/OBabuRam 
RIO Gbagwal, Babu Morh near Ravi Tawi Canal, Tehsil Ghagwai_,District 
Samba 

vide Notification No.l077 of 2023 Dated 02.06.2023 has been declared as 

Absolute/Final. 

·~ 
~· o'--" 

By Order 

Regis~ministration) 

No: $"";5S).,7 ~~ - RGILP Dated: _6_.12.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Kewal Krishan, Advocate 

...... for information and necessary action. 

' 
. ·~ 

~gistrar {AdministP"ation) 

~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated: 6 .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sanah Badyal 
D/0 Ajit Badyal 
RIO 48/3, Trikuta Nagar, Tehsil & District Jammu 

vide Notification No.1430 of 2021/RG/LP Dated 15.12.2021 has been 

declared as Absolute/Final. 

By Order 

~-~~ 
Regi~t ar (A~ministration) 

12- \)!ltV ~ 
RG/LP Dated: ...h_.12. 023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sa nab Badyal, Advocate 

...... for information and necessary action. 

~V) 
Administr{ation) 

~· 



. }:'.• ~~-
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ).,E,~y ~ ~~ ~ /RG/LP Dated: .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Jaskaran Singh 
S/0 Gurdeep Singh 
RIO Chak Jaffar, Tehsil Marh, District Jammu 

vide Notification No.1044 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

No:,S"""SS43-:SD RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. PresidentJ&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for inforr,nation and 

also keeping record of the same. 
7. Mr. J askaran Singh, Advocate 

...... for information and necessary action. 

r;. 
Registra -

~v 

.-:-~-~-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ).-6~qk 2-oys /RG/LP Dated: 6--.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Dinesh Kumar 
S/0 Parshotam Lal 
RIO House No.127 Jamola, Tehsil Koteranka, District Rajouri 

vide Notification No.574 of2021/RGILP Dated 03.07.2021 has been declared 

as Absolute/Final. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6: lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Dinesh Kumar, Advocate 

...... for information and necessary action. 

d"') • 

Registrar 

~v 

~~ 
dministration) 

~ 

i 
' 

j 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 1Yt;,S"" e::b~~ /RG/LP Dated: b .12.2023 
1~ :s 

50 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sheraz Ahmed 
S/0 Saghir Ahmed 
RIO Surankote, Bashtidhara, Tehsil Surankote, District Poonch 

vide Notification No.522 of 2021/RG/LP Dated 08.06.2021 has been declared 

as Absolute/Final. 

I 

\ • C)V' ""'~I'))" VJ 
r'l" ·~C)~ 

By Order 

No: S_S.)S/ -S"b- RG/LP 

Regis~r (Administ~'!ion) . ~v~ 
Dated: _6_..12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sheraz Ahmed, Advocate 

..... .for information and necessary action. 
t 

n-~~ 
Registrar (Administration) 

gVLV y 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated:~ .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Adil Ali 
S/0 Ali Mohammad 
RIO Qamarwari, Tehsil Shalteng, District Srinagar 

vide Notification No.562 of 2021 Dated 03.07.2021 has been declared as 

Absolute/Final. 

By Order 

No: S.3->l'"}3-.Js-o - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Adil Ali, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Pooja Devi 
D/0 Surjeet Singh 
RIO Vill.Puneja, Tehsil Bhaderwah, District Doda 

vide Notification No.1088 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

No: S'"3, ]8-ld]& - RG/LP 

~-~oV'~ 
Registrar (A~istration) 

Dated: ~-12.~y ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Pooja Devi, Advocate 

...... for information and necessary action. 

~~~ 
rJ. ~vYJ 
Registrar (Administration) 

~vv ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:'J..("'>~q ~'2-1>~ /RG/LP Dated: +.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Savi Gupta 
S/0 Sanjay Gupta 
RIO 41/4, Pandoka Colony, Mohalla Paloura, Tehsil & District Jammu 

vide Notification No.1578 of 2021/RG Dated 18.12.2021 has been declared 

as Absolute/Final. 

By Order 

,.V~ 
No: C~] fs:t - 9~'-- RG/LP 

Registv ~dVr~ 

Dated: +.12.2023~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, -Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading -on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Savi Gupta, Advocate 

...... for information and necessary action. 

·--···--,----~~-:..· . 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ).byo ~~\-~ /RG/LP Dated: ~12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mandish Bali 
S/0 Rakesh Bali 
RIO Vijaypur, Ward No.3, Kamla Bali Niwas, Kothey Camp, Ram Garb Road, 
Tehsil Vijaypur, District Samba 

vide Notification No.478 of 2021/RG/LP Dated 07.06.2021 has been declared 

as Absolute/Final. 

By Order 

RGILP 

,., . G/JIV' ~~~~~).. .. ~ 
Registrar (~dministration) 
~vv ~ · 

Dated: ~.12.2023 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Man dish Bali, Advocate 

...... for information and necessary action. 
t 

').v~ 
r~minpon) 
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HIGH COURT OF JAMMU & I<ASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:~ftt ab ').sp):s, /RG/LP Dated:~12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Anil Kumar 
S/0 Om Parkash 
RIO W.No.8, P.ONillage Dehari, Tehsil Ramnagar, District Udhampur 

vide Notification No. 446 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

1 "~ By Order 
\ .n~~~;.-v? 

r/~ ~.,; () 

No: S~&r;S.-/o - R.GILP 

Copy forwarded to the: -

Regist~ }\\dmVation) 

Dated: ___±.12.2023 ~ Y 
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Anil Kumar, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:)..f)~S' ~~~2>- /RG/LP Dated: I .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohammad Ibrahim Meraj 
S/0 Meraj U Din 
RIO Khanday Colony, South city, S.K Bagh, Tehsil B.K Pora, District Budgam 

vide Notification No.1874 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohammad Ibrahim Meraj, Advocate 

...... for information and necessary. action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

/RG/LP Dated: -=7-:-12.2023 

57 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Azhar Nabi 
S/0 Gulam Nabi Dar 
RIO Malik Sahib, Safa Kadal, Tehsil Eidgah, District Srinagar 

vide Notification No. 1066 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order \ -tN'..,.;. -;:;;:;f) 
rJ. \_/~r-,Yy 

No: ~~~11-17 - RGILP 

Regist~-(Administration) 

Dated: ~.12.2023 ~ V ~ 
Copy forwarded to the: - . 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Azhar Nabi, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ).by~ ~ ~'>S /RG/LP Dated:~ .12.2023 

58 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sofi Shahnawaz 
S/0 Gh Nabi Sofi 
RIO Nowhar, Malpora, Tehsil & District Pulwama 

vide Notification No.1122 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sofi Shahnawaz, Advocate 

...... for information and necessary action . 

. · .... 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:>bY4 :v{l~~S /RG/LP Dated:~12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Pardeep Kumar Sharma 
S/0 Govardhan Lal Sharma 
RIO W.No 9 Lohara Kot near ITI College, Tehsil Sunderbani,District Rajouri 

vide Notification No.650 of 2022/RG/LP Dated 30.05.2022 has been declared 

as Absolute/Final. 

By Order 

No: $3 %.>-6-s).... - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Pardeep Kumar Sharma, Advocate 

...... for information and necessary action. 

-~~) 
~giVaeministra~ 

.· 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:'2£ys=~ ~')6 /RG/LP Dated:;z.-.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Zoya Choudhary 
D/0 Mohd Iqbal 
RIO Kalai, Mohalla Thai, Tehsil Haveli, District Poonch 

vide Notification No.732/2022/RG/LP Dated 30.05.2022 has been declared 

as Absolute/Final. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Zoya Choudhary,, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:2£Yb4~'>~ /RG/LP Dated:~12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Pradeep Singh 
S/0 Chamail Singh 
RIO Khour, Bhau Niwas, W.No.6, Opposite Police Check post Khour, Tehsil 
Khour, District Jammu 

vide Notification No.998 of 2022/RG/LP Dated 28.07.2022 has been declared 

as Absolute/Final. 

By Order ~ ~~~~ 
r/'~·~yY/ 
Registrar (f\.dministration) 
~ ~ ~ 

RGILP Dated: _±.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Pradeep Singh, Advocate 

...... for information and necessary action. 

r?· ~ 
Registr~r (Administration) 

~/ ~ ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

/RG/LP Dated: ~2.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rohit Kumar 
S/0 Pishori Lal 
RIO Badyal Qazian, Tehsil Suchetgarh, District Jammu 

vide Notification No.lOOS/2022/RG/LP Dated 28.07.2022 has been declared 

as Absolute/Final. 

By Order 

RG/LP 

Copy forWarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Cou_rt Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rohit Kumar, Advocate 

...... for information and necessary action. 

~·~~ 
Registrar (Administration) 

~ ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: :2-Gy & ce\,).O)r'S_ /RG/LP Dated: +12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Jyoti Choudhary 
D/0 Man Singh Chauhan 
RIO H.No.224, Sector E, Sainik Colony, Tehsil & District Jammu 

vide Notification No. 78 of 2022/RG/LP Dated 24.02.2022 has been declared 

as Absolute/Final. 

By Order 

n-\__-~ 
No:S3>9sSy-bb RGILP 

Registrar (Administration) 

Dated: .4= 1~23 'Jv ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Jyoti Choudhary, Advocate 

...... for information and necessary action. 

·~~ ~gistrar (Administration) 

~v~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )-bli_q ~~)--~ /RG/LP Dated: J.-:-12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Anjana Rana 
D/0 Nek Singh Rana 
RIO Sharwal Sarthal, Tehsil & District Kishtwar 

vide Notification No.30 of 2022/RG/LP Dated 23.02.2022 has been declared 

as Absolute/Final. 

By Order 

NoS_~'Is6( -719- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kishtwar. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for informati.on and 
also keeping record of the same. 
Ms. Anjana Rana, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )£Sb ~ 'J..D~ /RG/LP Dated: :}-.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

~r. Bobby 
S/0 Ramesh Kumar 
RIO H.No 29. Lane No.7, K.C Door Muthi, Tehsil Jammu North, District 
Jammu 

vide Notification No.566 of 2022 Dated 27.05.2022 has been declared as 

Absolute/Final. 

By Order 

No:S:.'?:>~7J-7b- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bobby, Advocate 

...... for information and necessary action. 



.' 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )GSI ~ )...;~--3,. /RG/LP Dated:~12.2023 

.J Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Aleem Beg 
S/0 Mohd Amin Beg 
RIO H.No.408-A, Ambphalla, Lane No.4, Tehsil & District Jammu 

vide Notification No.979 of 2022/RG/LP Dated 27.07.2022 has been declared 

as Absolute/Final. 

By Order 

No: S:~%1/-'63 
Copy forwarded to the: -

fl"'7' 
Reg~ a 

RGILP Dated: ~.12.2023 

1. Principal District and Sessions Judge, Jammu. 

dministration) 

¥ 

2. Secretary, Bar Council of India, New Delhi. 
3. ~anager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. GPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

t~d, official website. 
6. ln'dharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Aleem Beg, Advocate 

...... for information and necessary action. 

()J': ~-:;:;:w #} . ~ ... ,;;..-").. 
Registrar Administration) 

~A/~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: )_b.$2._ cvh )..c;;)-3, /RG/LP Dated: ~.12.2023 

67 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Satnam Singh 
S/0 Joginder Kumar 
RIO Barnoti, Tehsil & District Kathua 

vide Notification No.1049 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

No:S"S9sb-\1-~D- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Satnam Singh, Advocate 

...... for information and necessary action. 

A;./-~ 
~r-fy~ 

lkglstrar (Administration) 

g Jv ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

/RG/LP Dated: if- .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vishva Ranjan Pandita 
S/0 Vinod Pandita 
RIO village Shergund, Tehsil Shangus, District Anantnag 

vide Notification No.1073 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order , 

~ ~· G~ .... ~Y" 
Regig:ar (Administration) 

No:S3>ff13,-tft17J- RGILP Dated: ::t-.12.2023y ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vishva Ranjan Pandita, Advocate 

...... for information and necessary action. 

~·V~ Registrar (Administra'tion) 

~Jv v 



/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: )..£Sy :v{, ).oys /RG/LP Dated: ~12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ishwerya Singh 
S/0 Dilawar Singh 
RIO W.No 16, AlP W.No.19 Shiva Nagar, Tehsil & District Kathua 

vide Notification No.1879 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

/ 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ishwerya Singh, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 
. -

No: )_{.,~S ~')..o>3, /RG/LP Dated: ';J- .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Deepak Thakur 
S/0 Shamlal Thakur 
RIO Village Tagood Teshil Mughal Maidan, District Kishtwar 

vide Notification No.571/2022/RG!LP Dated 27.05.2022 has been declared 

as Absolute/Final. 

By Order t 

--~ 
14 . 0 '-t ... , y 

Registrar··- dministration) 
@J } ~ 

Dated: ..3=..12.2023vy ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Deepal{ Thakur, Advocate 

...... for information and necessary action. 

~ ~rY:~? ~-~ ,,)_-f-/-

~~istra~-(Administ~ation) 
rg ~ ~ 
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HIGH COURT OF JAMMU & KASHMffi AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated:+ .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aatir Rashid Khan 
S/0 Mohd Rashid Khan 
RIO Galhutta, Tehsil Mendhar, District Poonch 

vide Notification No.901 of 2022/RG/LP Dated 27.07.2022 has been declared 

as Absolute/Final. 

rJ. . 

Regis &far 

RGILP Dated: :6:..12.2023 

~ 
dministration) 

~/ 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aatir Rashid Khan, Advocate 

...... for information and necessary action. 

\ ~ ~v7 
r> _ ·~fY~,.\Yr 
Registrar (Administration) g X &v 
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IDGH COURT OF JAMMU & KASHMm AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated: :::J--.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ankita Katoch 
D/0 Santosh Singh 
RIO W.No.05, H.No.36 Chenani, Tehsil Chenani, District Udhampur 

vide Notification No.903 of 2022/RG/LP Dated 27.07.2022 has been declared 

as Absolute/Final. 

By Order 

No:~~ct}J -~- RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ankita Katoch, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:~b~& a{J2...o~. /RG/LP Dated:+-.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Umar Malik 
S/0 Javed Malik 
RIO Karyani Talab, Narwal Bala, Tehsil Bahu, District0 Jammu 

vide Notification No.1069 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order ~ -~ 
fYJ"" ~-- -~ }/) 

,=, • CJ~ r ''}-.,.-

Registrar (Administration) 

~v ~y~ 
RG/LP Dated: ~.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. . 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Umar Malik, Advocate 

...... for information and necessary action. 
,._ 

'/" .··/~ 
Registrar (Administration) 

~Vk 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: )_6Sq ~)-c)..:~~ /RG/LP Dated: :=t-12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Saqib Hafiz Khan 
S/0 HaiiZ Ullah Khan 
RIO H.No 114, W.No.1, Chak Banola, Tehsil Mendhar, District Poonch 

vide Notification No.1047 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order . ~ .· 

_()J"~ 
-~y)..)> 

~· - 0 

No: S~CJGJl-S lfbo3 RGILP 

Copy forwarded to the: -

Regis@?:r xmin~on) 

Dated: ~.12.2023 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh; Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Saqib Hafiz Khan, Advocate 

...... for information and necessary action. 

14"~~ 
Registrar (Administration) 

~ ~ dv· 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated: +.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Kanchan Kumari 
D/0 Kewal Krishan 
RIO H.No.117, W.No.6, K C Morh Bishnah, Tehsil Bishnah, District Jammu, 

vide Notification No.960 of2022/RG/LP Dated 27.07.2022 has been declared 

as Absolute/Final. 

By Order 

No:S4fbkt -/6- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Kanchan Kumari, Advocate 

...... for information and necessary action. 
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AND LADAJ(ll AT JAMMU 
BJGR coURT OF JAMMU & ~8!?s!!n 58 ofthe Advocates Act, 1961) 

(Exercising powers ofBar Council u:d* * 

NOT\F\CAT\Ot! 

No:':>J,b\ ':bl...aY?..., /RG/LP Oated:~2.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Nirmal Singh 
S/0 Jagdev Singh 
RIO Village Dhandla,Tehsil Rajgarh,District Ramban 

vide Notification No.636/2022/RGILP Dated 27.05.2022 has been declared as 

Absolute/Final. 

By Order 

No:s-46/1-}b - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. . Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Nirmal Singh, Advocate 

...... for information and necessary action. 

,.,._\___--~~ 
Registrar (Admini&iration) 

(b~ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated:~12~2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

~s.ICoEnaiiCesar 

D/0 Naresh ICuEnar ICesar 
RIO W.No.6, H.No.91 Banganga Road, Vaishno Devi, ICatra, TehsiiiCatra 
District Reasi 

vide Notification No.605/2022/RG/LP Dated 27.05.2022 has been declared as 

Absolute/Final. 

By Order 

No: ,e;lto/7-::»1-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. ~s.ICoEnaliCesar, Advocate 

...... for information and necessary action. 

¥~ 
.Administration) 

~Jv 4Y 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:~6S 4 ~y~ /RG/LP Dated:':f-.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Deepika Sharma 
D/0 Sarwanand 
RIO Sarote, Tehsil Bhalwal, District Jammu 

vide Notification No.572/2022/RGILP Dated 27.05.2022 has been declareq as 

Absolute/Final. 

No:Sf.tt5).S ~)_- RGILP 

' 

n-~~ 
Registrar (Administration) 

Dated:'4=12.20~ Jy ~ 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President J&K High Court Bar Association, Jammu. 
5. CPC e-C~urts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Dee pika Sharma, Advocate 

...... for information and necessary action . 

. l/.~1/) 
£gistrar {Administration) 

~ Jv 4v' 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ~bY a£~~ ~ /RG/LP Dated:~12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sonia Sharma 
D/0 Roshan Lal 
RIO Chack Bhagwana, P.O Jourian opposite Panchayat Ghar Tehsil Jourian, 
District Jammu 

vide Notification No.1037 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sonia Sharma, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated:~ 12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sunali Sharma 
D/0 Om Prakash Sharma 
RIO VPO Allah, Tehsil Arnia, District Jammu 

vide Notification No.674/2022/RG/LP Dated 30.05.2022 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. . 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sunali Sharma, Advocate 

...... for information and necessary action. 

__ v~~ 
R;lgistrar{Administration) 

~~ ~ 
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HIGH COURT OF JAMMU & KASHMm AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated: d---.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ranjeet Singh 
S/0 Lal Singh . 
RIO Lank, Hunder, Arnal, District Reasi 

vide Notification No.1092 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

No: s4oS7 --6 0 - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, ·High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ranjeet Singh, Advocate 

...... for information and necessary action. 

n·~~VJ 
Registrar (Administration) 

~~ fo' 
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HIGH COURT OF JAMMU & KASHMm AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:_2.6~~ ~ '2-c Y~ /RG/LP Dated: -j--:12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Dhruv Pant 
S/0 Rahul Pant 
RIO House No.214, Sector-4, Upper Roop Nagar, District Jammu 

vide Notification No.451 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

.v~V) 
£~ar (Administration) 

By Order 

No:Syo6S'-7>-- RG/LP Dated: ::;-.12.2023 ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Dhruv Pant, Advocate 

...... for information and necessary action. 

\ ~o-r-~l;;) 
~- ~-· C) 
Registrar (Administration) 

~¥ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: )J")bg ~2-o"Y~ /RG/LP Dated: ~2.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Kamini Koushal 
D/OLekhRaj 
RIO Lower Shiv Nagar, H.No.291-D, Tehsil & District Jammu 

vide Notification No.601/2022/RG/LP Dated 27.05.2022 has been declared 

as Absolute/Final. 

By Order 

;4-~~ 
No: s-y CJ 71-2sc - RGILP 

Regisw:r (Administration) 

Dated: ~2.2023 Jv 1Y' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Kamini Koushal, Advocate 

...... for information and necessary action. 

\ ~ ~ v3 ---:::0 
rJ. ~·-~\~V/ 
Registrar (Administration) 

~Jv ¥ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:).bll :h ~>!=> /RG/LP Dated::J--.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Musrat Iq hal 
S/0 Mohd Yaqoob Khan 
RIO Chanarwala, Gunthal, Tehsil Surankote, District Poonch 

vide Notification No.181 of 2023/RG/LP Dated 13.02.2023 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Musrat Iqbal, Advocate 

...... for information and necessary action. 

I'}" 
Registrar~( 

~v(/ 
~~ 

ministration) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ').!;7)-- ~'X?~- /RG/LP Dated: ~12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Murtza Ali Anjam 
S/0 Bashrat Ali Khan 
RIO Chinarwala, W.No.6, Gunthal, Tehsil Surankote, District Poonch 

vide Notification No.182 of 2023/RG/LP Dated 13.02.2023 has been declared 

as Absolute/Final. 

By Order ~ _...,nAI'~~ 
r;· ~~\VV/ 
Registrar (Administration) 

~)y ~ 
RG/LP Dated:~.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Murtza Ali Anjam, Advocate 

...... for information and necessary action. 

,. 
J 

J 



86 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/R G/LP Dated: ":J--.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Zafar lq bal 
S/OMirMohd 
RIO Mohra Bachai, Lower Ludhira, Tehsil Surankote, District Poonch 

vide Notification No.373 of 2023/RG/LP Dated 14.02.2023 has been declared 

as Absolute/Final. 

By Order 

No: ~~o g_s--fo~ RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pooch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zafar Iqbal, Advocate 

...... for information and necessary action. 

~ 
~~~ 

r> . . _ _ _ ~--1 }rrV~ 
Registrar( Administration) 

@vV ¥ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:2..b1Y ~ ~')_~ /RG/LP Dated: '+.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Muntaha Mehraj 
D/0 Chowdhry Mehraj Ud Din Buja 
RIO Abu Bakar Mohalla, Bemina Housing Colony, Tehsil Shalteng, District 
Srinagar 

vide Notification No.185 of 2023/RG/LP Dated 13.02.2023 has been declared 

as Absolute/Final. 

By Order 

r.· ~~~,_;v:> 
Registra~ (Administration) 

Jy ~~ 
RGILP Dated: ...3:::_.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Muntaha Mehraj, Advocate 

...... for information and necessary action. 

~~---< 
n· ~,yV7 
Regist~dmin~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ~7~ a..b:>.&),.."S /RG/LP Dated: <(s .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Arsheed Anwar 
S/0 Mohammad Anwar Lone 
RIO Push Kriri, Tehsil Srigufwara, District Anantnag 

vide Notification No.1813 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

w~ 
rJ • () 

Registrar [1\dministration) 
Jy ~ 

RGILP Dated: __&.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Arsheed Anwar, Advocate 

...... for information and necessary action. 

~~V/ . () "" ..... , 
n · a · · t "'. ) Registra \: minis ratiJJ.On 

~ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated: 2s .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Muneeb Rashid Malik 
S/0 Abdul Rashid Malilk 
RIO Near Sheikh Ul Alam Masjid, Wanigham, Tehsil Tangmarg, District 
Baramulla 

vide Notification No.1488 of 2021/RG/LP Dated, 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

r"'.V~ 
Registrar {Administration) Jv ~. 

RG/LP Dated: ..8:::__.12.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Muneeb Rashid Malik, Advocate 

...... for information and necessary action. 



·.;...,-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:~b7b ~ ~~ /RG/LP Dated: %-.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Burhan UI Haq 
S/0 Nazir Ahmad Ganaie 
RIO Lajura, Ganaie Mohalla, Tehsil & District Pulwama 

vide Notification No.16 of 2022/RG/LP Dated 23.02.2022 has been declared 

as Absolute/Final. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Burhan Ul Haq, Advocate 

...... for information and necessary action. 

,~r-rf ~'))/ 
~p-{v"' 

~· CJ 
Registrar -dministration) 

17/~ ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 2-b // :vb ~e:F??r-~ /RG/LP Dated: %:12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Umar Mushtaq 
S/0 Mushtaq Ahmad Mir 
RIO Mir Mohalla;Magam, Tehsil Handwara, District Kupwara 

vide Notification No.1154 of 2021/RG/LP Dated 14.09.2021 has been 

d.eclared as Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Umar Mushtaq, Advocate 

...... for information and necessary action. 

-~~ 
~tra:tdmiyon) 



. : ~·-...:. .. :·~. ·. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: :2.b1%~ ~>?-, /RG/LP Dated:~ .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Haamid Hussain Bhat 
S/0 Abdul Karim Bhat 
RIO Madina Colony, Singpora Link Road, Kansipora, Tehsil & District 
Barmulla 

vide Notification No.586 of 2022/RG/LP Dated 27.05.2022 has been declared 

as Absolute/Final. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Haamid Hussain Bhat, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: )h:zq c{_, '2.c,')5S /RG/LP Dated:% .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aadil Mushtaq Ganie 
S/0 Mushtaq Ahmad Ganie 
RIO Pathan Pahloo, Tehsil & District Pulwama 

vide Notification No.900 of 2022/RG/LP Dated 27.07.2022 has been declared 

as Absolute/Final. 

By Order ' 
( - f)..-

~· 0'-'1 

R~ar zmin~n) 

No: ~Ub:"b3-/. b- RGILP Dated: k.12.2023 
j 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. · 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aadil Mushtaq Ganie, Advocate 

...... for information and necessary action. 

' 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:~9-o~~~ /RG/LP Dated: &-.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Tawkeera Rashid 
D/0 Abdul Rashid Gattoo 
RIO Locktipora Arwani, Tehsil Bijbehara, District Anantnag 

vide Notification No. 716 of 2022/RG/LP Dated 30.05.2022 has been declared 

as Absolute/Final. 

By Order 

No: ~4~71-/b RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tawkeera Rashid, Advocate 

...... for information and necessary action. 

n . ~~~ty--'VJ 
Reerar rn:;on) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No: )-b?s\~~~- /RG/LP Dated:~ .12.2023 

· Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mumtaza Akhter 
D/0 Ab. Rashid Wani 
RIO Sanzipora Kutlari, Wani Mohalla, Tehsil Langate, District Kupwara 

vide Notification No.974 of 2022/RG/LP Dated 27.07.2022 has been declared 

as Absolute/Final. 

By Order 

No: ~ 4S72-% Y RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue· of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mumtaza Akhter, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ).6~~ sb ~m~ /RG/LP Dated:~ .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohammad Arif Wani 
S/0 Gh. Hassan Wani 
RIO Khushalpora Chinad Baramulla, Tehsil & District Baramulla 

vide Notification No.967 of 2022/RG/LP Dated 27.07.2022 has been declared 

as Absolute/Final. 

By Order 
\ ()AI'- vl-- ~ . 

~· ~~);r)/? 
Registrar ~ministration) 

RG/LP Dated: __&:.12.2023 ~/ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. . 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohammad ArifWani, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated:~.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Syima Hassan 
D/0 GH. Hassan Ganaie 
RIO Chankhan,Tehsil Sopore, District Baramulla 

vide Notification No.l032 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Baramulla. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Syima Hassan, Advocate 

. ..... for information and necessary action. 
I 

~~~ 
--~ty-1/) 

r7 . -~- . . . 
Registrar (Administration) 

:;;;~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ~~4 ~>-:$. /RG/LP Dated:§--;-12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Uzair Nazir 
S/0 Nazir Ahmad Zargar 
RIO Eidgah, Firdous Colony, Tehsil Eidgah, District Srinagar 

vide Notification No.l16 of 2022/RG/LP Dated 25.02.2022 has been declared 

as Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President J&K High Court Bar Association, Srinagar. 
5. CPC e-C~urts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Uzair Nazir, Advocate 

...... for information and necessary action . 

. ~ P"'' / 

ReVar ~m~;:n) 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated:~ .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohsin Shafi Parray 
S/0 Mohd Shafi Parray 
RIO New Colony Hardubani, Tangmarg, Tehsil Kunzer, District Baramulla 

vide Notification No.52 of 2022/RG/LP Dated 23.02.2022 has been declared 

as Absolute/Final. 

By Order 

V~l ~-----(Y'J'"" ~~:;. )/) 
P'4. - vC ... tV 

No: S461b -~ ·- RG/LP 

Regi~r ~inistration) 

Dated: ~.12.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohsin Shafi Parray, Advocate 

...... for information and necessary action. 

/1. 

Registra qy 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

/RG/LP Dated: ~ .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Saleeqa Rashid 
D/0 Abdul Rashid Bhat 
RIO Wanigam, Payeen Pattan, Danger Mohalla, Tehsil Pattan, District 
Baramulla 

vide Notification No.l31 of 2022/RG/LP Dated 25 D2.Zo~has been 

declared as Absolute/Final. 

By Order 

No:S"4 ~;)0--$').- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for informC'ltion and 

also keeping record of the same. 
7. Ms. Saleeqa Rashid, Advocate 

...... for information and necessary action. 

~V/ 
Administration) 

w ¥ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: )..b<K~cib ~>3 /RG/LP Dated: ~2.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sajad Ali Mir 
S/0 Ali Mohd Mir 
RIO Rangil, Kumar Mohalla, Tehsil & District Ganderbal 

vide Notification No.l25 of 2022/RG/LP Dated 25.02.2022 has been declared 

as Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Ganderbal. 
5. CPC e-Col,Jrts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sajad Ali Mir, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: >6~14~~ /RG/LP Dated: ~12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Siddiqa Banoo 
D/0 Ali Asgar 
RIO Zgang Pashkum Kargil, Tehsil & District Kargil 

vide Notification No.695 of 2022/RG/LP Dated 30.05.20221 has been 

declared as Absolute/Final. 

By Order 

No:t;4t,LfJd{b - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Siddiqa Banoo, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU. 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:')..6)s<zs- c{.,':uz>>3-- /RG/LP Dated: &-.12 .. 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tasia Nisar 
D/0 Nisar Ahmad Naikoo 
RIO Zaban Matipora, Yaripora, District Kulgam 

vide Notification No.1342 of 2021/RG/LP Dated 17.11.2021 has been 

declared as Absolute/Final. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. . 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Tasia Nisar, Advocate 

...... for information and necessary action. 

ov-~V) 
:Ri~istra dmini§tration) 

JV)v~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:).G~ ~~'>~ /RG/LP Dated:2> .12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Owais Ahmad Malik 
S/0 Habibullah Malik 
RIO MalikMohallah, District Kupwara 

vide Notification No.1085 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

No:SY bSY-b6 RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar lor information and 

also keeping record of the same. 
7. Mr. Owais Ahmad Malik, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:)-6qb at~)??, /RG/LP Dated: s--.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tahir Ahmad Mir 
S/0 Gh Mohi Ud Din Mir 
RIO Jabdan Rashanpora, Tehsil Kralpora District Kupwara 

vide Notification No.1338 of 2021/RG/LP Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 
\ ~ 

• ~~ t:J 

No: S466)... -b% 
~g~ (Administration) 

Dated: 2=::..12.2023 ~ RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Tahir Ahmad Mir, Advocate 

...... for information and necessary action. 
/' 

.-r1fAJ'"~ 
• > ~'~)_,j) 

rJ - .. 
Registrar (Administration) 

v ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:~qt ~~JS /RG/LP Dated:S3-"-.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Bisma Nazir 
D/0 Nazir Ahmed Bhat 
RIO Parigam Pulwama, Tehsil & District Pulwama 

vide Notification No.691 of 2021/RG/LP Dated 19.07.2021 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Bisma Nazir, Advocate 

...... for information and necessary action. 

~-~~ 
Registrar (Administration) 

C1y v 4-
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:~)..~ ~8 /RG/LP Dated:~.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sara Nazeer 
D/0 Haji Nazeer Ahmed Wani 
RIO Nigeen, Near Green Land School, Hazratbal, Dar Mohalla, Srinagar 

vide Notification No.1120 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

No:~it b!b-?s~ RGILP 

Copy forwarded to the: -

-- ~~ -<:::w . ~ ~ .... ,yJ.. 
t=). \..1\ 

RegisM-ar (Administrati~~~ 
. v @12-~ 

Dated: ~.12.2023 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sara N azeer, Advocate 

...... for information and necessary action. 

-~w-~? n· o 
Registrar dministration) 

<tv ~ ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT. JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: '.)..bq~ a\ ~:>--2 /RG/LP Dated: &--.12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ulfat Bashir 
D/0 Bashir Ahmad Bhat 
RIO Fatehpora, Khawajabagh, Tehsil & District Baramulla 

vide Notification No.1591 of 2021/RG/LP Dated 17.12.2021 has been 

declared as Absolute/Final. 

By Order 

No: SY £$S-y - q b RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Baramulla. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Ulfat Bashir, Advocate 

. ..... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMm AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ).,f>CJ4 4 ~<y:S /RG/LP Dated:&-12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mehrul Nisa 
D/0 Mohammad Anwar Lone 
RIO Uri, Lone Mohalla, District Baramulla 

vide Notification No.1505 of 2021/RG/LP Dated 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mehrul Nisa, Advocate 

...... for information and necessary action. 

I -~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ~qs-a.b'2-o>S /RG/LP Dated:~12.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ammer Shafi 
S/0 Mohd Shafi Dar 
RIO Patushai, Tehsil & District Bandipora 

vide Notification No.1128 Dated 20.03.2014 has been declared as 

Absolute/Final. 

By Order 

V ._r!J~ ~\yV/ 
r> ( 

Regist/ (4dministration) 

No: SY 6C]7..;?o4 (?--- Jl.r;/ P-
RGILP Dated: _Q_.12.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ammer Shafi, Advocate 

...... for information and necessary action. 



--=--~---~·---. 
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IDGH COURT OF JAMMU & KASHM:ol AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:~60tb ~~'>-:S /RG/LP Dated: H-2.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Saket Rathore 
S/0 Sudershan Rathore 
RIO Sarol Bagh, P.O. Udrana, Tehsil Bhaderwah, District Doda 

vide Notification No.1986 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

n· ~~~') 
Reg~ar (Administration) 

Dated: -£=.12.2023 .v ~ No: SJ17o,S:-J\ ..__ RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Saket Rathore, Advocate 

...... for information and necessary action. 


